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. IN THE CENTRAL ADMINISTRATIVE TRI/‘UNAI.
AHMEDABAD BENCH
0.A.No: 5501001 € © Alvoolsz)
T.A. No.
DATE OF DECISION 8-9-1992
Shri H.,R. Pandya Petitioner
Shri B.B. Gogia Advocate for the Petitioner(s)
o Versus
Union of India and Ors, Respondent
Shri P. M. Raval Advocate for the Respondent(s)
CORAM : J
|
The Hon’ble Mr. Shri N.V. Krishnan Vice Chairman. {
n n1 s Membe (.7)
The Hon’ble Mr. R «.Ce Bhatt Member (J)

P

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ¢ e

3. Whether their Lordships wish to see the fair copy of the Judgement ? =

4. Whether it needs to be circulated to other Benches of the Tribunal ? &




Shri H. X. Pandya

37, Anandnagar,
Morbi 2. Applicant.

Advocate Shri B. B. Gogia

Versus

1. Union of India
through its secretary,
Postal Levartment
Gowernment of India
New TCelhi.

2. Senior Superintcndent
Rajkot Division,
Rajkot.

3. Chief Post Mas‘-er General
Gujarat Circle
Ahmedabad. Respondents.

Acdvocate Shri P. M. Raval

ORAL: JUDGEMEUNT

O.A. St. 240/1991
e op] L«'cof%fz.)

Date ¢ 8-8-1992,

Per Hon'ble Shri N. V. Krishnan Vice Chairman.

Shri B. B. Gogia for the aponlicant.

Shri P. M. Raval for the respondent.
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S5 In this circumstanceg, we direct the third

respondent to consider the appeal dated 11-10-1990

F

file¢ by the applicant Cannexure A-17 ), along with
the original pecords of the case anc dispOée it of
in accordance with law within three months from the
receipt of this orcder, if not already disposed of
and inform the applicant of his decision.

5. This O.A. is dispvosed of with the above

directior . No order as to cost.

e A _,//w

(R.Co Bhatt) (N. V. Krishnan)
Member (J) Vice Chairman



